
I o~ Delhi Rent Control AGRAHAYANA 1, 1885 (SAKA) Constitution 1210 
(Amendment) Bill A ~  Bill 

Bills and Resolutions presented to DeIhl Rent Control Act, 1958." 
the House on the 20th November, The motion was adopted. 
1963." Shri N. R. - Laskar: I introduce the 
Mr. Deputy-Speaker: The question Bill. 

Is: 

"That this HOWIe agrees with 
the Twenty seventh Report of the· 
Committee on Private ~  

Bills and Resolutions presented to 
the House on the 20th November, 
1963." 

The motion was adopted. 

11.31 hl'9. 

MERCHANT SHIPPING (AMEND-
MENT) BILL· 

(Amendment of section 456) by 
Shri Indrajit Gupta 

Shrl Indr.ajit Gupta (Calcutta South_ 
West): I beg to mOVe for leave to in-
troduce a Bill to amend the Merchant 
Shipping Act, 1958. 

Mr. Deputy-Speaker: The question 
is: 

'"I'hat leave be granted to intro-
duce a Bill to amend the Merchant 
Shipping Act, 1958." 

The motion was adopted. 

Shri Indrajit Gupta: I introduce the 
Bill. 

DELHI RENT CONTROL (AMEND-
MENT) BILL· 

(Amendment of section 14) by 
Shri N. R. Laskar 

Shri N. R. Laskar (Karimganj): J 
beg to move for leave to introduce a 
Bill further to amend the Delhi Rent 
Can·trol Act, 1958. 

Mr. Deputy-Speaker: The question 
is: 

'"I'hat leaVe be granted to Intro-
duce a Bill further to amend the 

CONSTITUTION (AMENDMENT) 
RILL 

(Amendment of articles 136, 226 etc') 
·by Shri Shree Narayan Das 

Mr. Deputy-Speaker: The House will 
now proceed wi:h the further conside-
ration af the following motion moved 
by Shri Shree Narayan Das on the 
13th September, 1963:-

"That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

He has to continue his speech. 

Shri Shree Narayan Das (Dar-
bhanga): Sir, while moving this motion 
during the last session of the House, 
I drew -the attention of the House to 
article 329 of the Cons:itution. By 
that article the powers of ordinary 
courts were barred with regard to 
eiectoral matters. But even then, 
under the provisions of articles 226, 227 
and 228 the High Courts, and under 
the provisions of articles 132 and 138 
the Supreme Court, entertained various 
cases, including writ petitions, against 
the decisions of the tribunals. And the 
process went on in the way that seve-
ral cases were not decided upon till 
the eVe of the next general elections. 
Han. Members of the HOUSe know that 
a large number of cases were pending 
up to the last, going from the Tribunal 
to the High Court and from the High 
Court to the Tribunal. 

The purpose of my Bill is to restrict 
the powers of the Supreme Court and 
the High Courts In this re5'pect. But 
it is nen with the view that they should 
not come in. In other countries for a 
very long time the elected assembly 
or the elected body was independent of ------------------_._-_._----
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[Shri Shree Narayan Das] 
all control by the courts with re,arei 
to the composition of the House, and 
with regard to con.roversies arisin, 
out of elections it was the House itself 
which used to decide the cases. For 
a lon, time this went on. But for po:i-
tical reasons it was thought proper-
because in a democracy there are so 
many parties, and the decisions in the 
House are taken on the basis of 
majority-therefore it was thoucht 
worthwhile by the House itself that 
controversies with regard to elections 
should be handed over to a 9;?ecial trio 
bunal consisting of judges, not in the 
capacity of ordinary court judges but 
as nominated under the provision of 
an Act pa3Sed by that House itself. 
Therefore in U.K. also the provision ill 
that election cases are handed over to 
a court consisting of two judges. not 
in the capacity of an ordinary court 
but in the capacity of a speci1l tribu-
nal. Here, in our country also the 
Constitution-makers thought th!lt Par-
liament was the supreme body. and 
with regard to the composition and 
other electoral matters the indepen-
dence of this body should be retained. 
It was for this reason ~ they made 
the provision in art:cle 329 which I 
will read for the benefit of the House. 
The marginal heading of that article 
is ''B'lr to interference by courts in 
electoral ~ . And the article 
commences with these words, "Not-
withstanding anything in this Comti-
tution". That suggests that wha'ever 
has been stated elsewhere in the Con-
stitution by way of powers of the High 
Courts and the Supreme Court, they 
will not exercise those powers with 
regard to those items if it is with re-
gard to "the validity of any law re-
lating to the de'·imita1ion of consti-
tuencies or the allotment of seats to 
such constituencies". And clause (b) 
of the article says: 

"no election to either House of 
Parliament or to the HOUSe or 
ei1her House of the Legislature of 
a State shall be called In question 
except by an election petition pre-
sented to such authority and in 

such manner as may be provided 
for by or WIder any law made by 
the appropllia'..e Legislature". 

Under the provision of this article 
Parliament passed a law in 1951, Dame-
ly the Representation of the People 
Act wherein provisions were made to 
tteai with the controversies arisin, oua 
of ~ o , and tribunals were to be 
set UP. In that Act there are no 
provisions for any appeal to the Hiib 
Court. But arter the general elect:ons. 
Parliament :round that the interpret8/-
tion given to this article 329 wu 
different froon the intention of the 
Constitution-makers and that ever7 
now and then on any decision of the 
tribunal appeals were filed either ill 
the Hjgh Court Or sOmetimes in the 
Supreme Court. When that Act WQ.' 
amended Par!;ament made the provi-
sion that such kindS of interference or 
taking cognizance of any minOr m'ltter 
decided by the trrbunal should not be 
there, they are not to be taken to the 
court; and the High Court was given 
the power of hearing an appeal against 
the decisions of the tribunal. It wa.t 
wj.'h this v·iew that the High Court 
will get an opportunity, and if an7 
injustice has been done by the dpci-
sions of the tTibunal that will be look· 
ed into, and any point of law that the 
High Court will consider as deserving 
of ~ o  will be considered. And 
the ~  were to be disposed of by 
the High Court within s'x months of 
the filing of the aopea!. That is what 
was s'lid in the Representation of the 
People Act. 

But even then there was no end to 
it. The HiJ!h Court and the Supreme 
Court went on-the HiJ!h court under 
the provisions of articles 226. 227 and 
228 and the Supreme Court under the 
provisions of articles 132 and 136-
entertaining cases. The result hu 
been that the election decisions have 
been much delayed, to the detriment 
of those who have been elected and 
sometimes to the detriment of those 
who had filed the cases and who want-
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ed to dislodge the Member who had 
been elected. 

Sbri Maurya (Aligarh): The time 
lor disposal by the High Courts is 
three months or six months? 

Sbri Sbree Narayan Das: In the 
present Representation of the People 
Act, it is six months. 

Sbri Maurya: I think it is three 
months. 

Sbri Sbree Narayan Das: Six 
months. 

Electoral matters deeply concern 
the elected body. The right to vote 
or to right to stand for election is not 
an ordinary right. Therefore, in the 
case of N. P. Poonuswamy vs. the 
Returning Officer, Namakkal and 
others, the Supreme Court inter alia, 
made the following point: 

'The right to vote or stand as a 
candidate for election is not a 
civil right, but is a creature of a 
statute or special law. and must 
be subject to the limitations im-
posed by it. Strictly speaking, it 
is the sale right of the legislature 
to examine and determi.,,, ~1  

matters relating to the election 
of its own members. and if the 
legislature takes it out of its own 
hands and vests it in a special 
tribunal of entirely new and un-
known jurisdiction, that sperial 
j ~ o  should be exercised 
in accordance with thE' law 
which creates it". 

In short, this means that if some 
powers are given to the courts under 
an Act of Parliament, those courts 
should exercise that power to that ex-
tent only. But in practice, all major 
and minor matters as decided by the 
tribunals, have been taken to High 
Courts and Supreme Court and this 
bas led to unnecessary delay. 

;Parliament has also the right to cur-
tail the powers of the High Courts 

under section 170 of the Representa-
tion of the People Act. There was a 
provision in the old Act that no ap-
peal shall lie against the decision of the 
tribunal. That point was considerecl 
by the courts, and the decision was 
that that section was not ultra "ires. 
Under article 246 of the COl1lltitutiOIl, 
read with Items No. 72 and 95 of List 
I of the Seventh Schedule thereof, 
Parliament has the exclusive power 
to make laws affecting the jurisdiction 
nf the High Courts in election matters. 
This, however, does not oust the juris-
diction of the High Courts to intervene 
in election matters under article 226-
Therefore, I have brought forward 
this Bill. An hon. Member has given 
notice of an amendment that it may 
be circulated for elidting public opi-
mono Because it is a very important 
matter and it involves some funda-
mental points, I agree it is necessary 
that the opinion of the public should 
be gathered before the House proceeds 
to consider this Bill. 

Eeven now, in France it is the elec-
ted body which has the sole power to 
consider any points arising out of 
election matters. But in India, in 
order to avoid politic'al pressures, we 
decided that all mattres relating to ad-
ministration of elections be given to 
the Election Commission. It is an in-
dependent body, and there is no inter-
feren··e by Government in its work-
ing. Similarly, in order to avoid poli-
tical pressures, we made a provision 
in the Representation of the People 
Act for constitution of special tribu-
nals consisting of retired Judges or 
acting judges, and sometimes District 
and Sessions judges. There is no 
danger, therefore, to the fairness and 
impartiality of elections. 

My only point in 'bringing this 
measure is that there is enormoll.t 
delay in the disposal of the cases by 
the High Courts and Supreme Court 
under vario'lS articles of the Constitu-
tion, which has practically resulted iK 
justice being denied in very many 
cases. For instance, I remember a 
case in which an election petition we 
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flIed and the decision was not given 
till the eve of the next election. 

Therefore, this is a very important 
matter. If it is circulated for elici-
ting public opini·.:m, there is. no harm. 
The House can consider every opinion 
that is received and then decide the 
matter in due course. 

I once again emphasize that by this 
measure I am not going to take away 
all the powers of the courts. Parlia-
ment is supreme amI under article 
329 it has been specially laid down 
that there should be no interference by 
ordinary courts in election matters. 
But the High Courts will continue to 
enjoy the right of hearing appeals 
against the decisions 0' tribunals, but 
we will try to avoid the long delays 
arising out of cases under articles 136, 
132, 226 and 227 before the High 
Courts and the Supreme Court, which 
practically results in denial of justice. 

I hope the House will ~  Shri 
Samanta's amendment. 

Mr. Deputy-Speaker: Motion moved: 

''That the Bill further to amend 
the Constitution of India be taken 
into consideration." 

There are two amendments. Shri 
Raghunath Singh is not here. 

Shri Tiwari, Shri Samanta. 

8hrl S. C. Samanta (Tam1uk): I beg 
to move: 

''That the Bill be circulated for 
the purpose of eliciting opinien 
thereon by the 30th June, 1964." 

Mr. Deputy-Speaker: The time allot-
ted for this Bill is one hour. We have 
already taken 33 minutes, and only 
27 minutes remain. Five minutes each. 

Does the hon. Minister accept the 
amendment for circulation? 

The MlnJster 01 Law (Shit A. K. 
Ben): No. 

Shri S. C. Samanta: I am thank-
ful to my hon. friend Shri Shree 
Narayan Das for bringing forward this 
Bill. 

This thing has been disturbing our 
minds, and every now and then we 
have been putting questions to the 
Law Minister about the election cases 
that are pending and he gives us 
reports. So, my hon. friend has 
brought this piece of legislation for 
the consideration of the House. Article 
329 has been referred to by my hon. 
friend Shri Shree Narayan Das. 
It says that no election to either 
House of Parliament or to the 
House or either House of Legis-
lature of a State shail be called in 
question except by an election petition 
presented to such authority and in 
such manner as may be provided for 
by or under any law madp by the 
appropriate Legislature. We have 
made a law, the Representation of the 
Peoples A -t under this article by which 
We haVe empowered the election tri-
bunal to deal with election cases. The 
other sections mentioned by my hon. 
friend to some extent give power to 
the Supreme Court and to High 
Courts to h:l.ndle these tribunal cases 
also. The Supreme Court and the High 
Courts deal with election cases ad-
judged by the tribunal and it takes a 
long time. A person who was sitting 
in this HOuse for more than four years 
was unseated at the end of the 4th 
year. In order to have speedy deci-
sions, my hon. friend has given some 
suggestions. 

Shri Maurya: Will you suggest some 
special procedure? Don't you think 
that the Civil Procedure Code will 
apply in the normal course? 

Shrl S. C. Samanta: These cases are 
thDse mentioned under article 329 and 
the High Courts and the Supreme 
Courts have been given power. For 
that reason my friend has made some 
suggestions. If Government cannot 
make up its mind just now, it is better 
to have the legal opinion of the 
country and for that PtU'POSe I hav& 
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proposed that it may be circulated for 
eliciting public opinion. I hope the 
Government will accept my proposi-
tion because of the gravity of the 
lIituation. So many election cases are 
pending before us. We would request 
the Government at least to accept 
the drculation motion. 

Shri Maurya: Section 116(a) is clear 
about the time it says every appeal 
shall be decided as expeditiously as 
possible and endeavour shall be made 
to determine it finally within three 
months from the date on which a me-
morandum of appeal is presented to 
the High Court. So, the period is not 
aix months; it is three months. 

"£1 ~ mf ~  : ~ 
~, ;;it ~ o;fT • .;fT;n7J<l1lT mr 
1 ~~~ 1 ,~~~ 

for. ~ i\i'tvrn ~  ~ ~ ~ 
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1f» <'IR if :orr \3'ififiT ~~,  ~ 

m'llilllf: ~ ~ 1ft it '1l?r ~ ~ 
~ o ~ ~~ ~ ~ fifo 1J'fo ~~ 
~  ;;mIT ~ q",\<:: ~ ~ 'IR ~  CfR 
~ ~ ~ iI>'T lfR ~ fifo lfIl ~ 
- -Q ~, ~ ~ ~ ~, 
~ ~ ~~ 'foT ~ ~,~~ ~ 
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~~I ~ ~~ ~~ 
~ ~ 1 ,~~ I ~~  
q"( ~  \ill ~ a \Ff ~ ;r!Ii6'i{ " 

fri trfi ifRf ~ ~ ~ ~  Cffl" ~ 
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~~~ I ~~ 
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"116(b) The decision of the 
High Courts on appeal under this 
chapter and subject only to such 
decisions the order of the tri-
bunal under section 98 and 99 
shaH be final and conclusive." 
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15 brs. 

Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, I have certainly gIven 
the best consideration to the Bill and 
the amendment, but I feel that it 
would not be proper to take away 
the jurisdicti'on of the Supreme 
Court and of the high courts. After 
I have said this, if it is still the feel-
ing of the House that it should be sent 
for circulation, so far as the Gov-
ernment is concerned, it shall not 
oppose the motion for circulati'on. But 
1 think after Shri Shree Narayan Das 
1Uld Shri S. C. Samanta have heard 

me, they would not possibly iDBiIt 
upon its circulation. 

We have provided for appeal to 
the high courts against decisi'ons or 
election tribunals under section 163(8) 
and (b). Where appeals have been 
provided, the position of the high 
courts is that they would not inter-
fere with article 226. It is only when 
there is no appeal provided for under 
any law that the decisions of tribunals 
may be interfered with either under 
article 226 or article 227. Therefore. 
when we provided in the last amend-

~ to the Representation of the 
People Act for regular appeals, after 
that, no interference has been made 
by any high court under article 228 
or 227. 

Shrl Shree Narayan Das: Some Casel 
are pending. 

Shri A. K. Sen: Only on interlo-
cutory matters. But the decision ~ 

~  has not been challenged by way 
of applica t;'o,n under article 226. In 
fact, no one would advise a person to 
challenge a decision of the election 
tribunal under article 226. 

Shri Shree Narayan Das: Then 
there is no necessity. 

Shrl A. K. Sen: But the hon. Mem-
ber, being a lawyer, will agree that with 
regard to these interlocutory matters 
there is no regular appeal provided 
under the law n'or any revision under 
section 115 of the Civil Procedure 
Code is provided. So, the litigants 
who arc having their matters adju-
dicated upon by elec'ion tribumfls have 
no other remedy but to approach 
the high courts, and if there is an 
erroneous decisi'on in an interlocutory 
matter, I for one would not be a party 
to the taking away of the only juris-
diction of the court to correct an 
error in regard to an interlocutory 
matter, because I have myself seen 
several interlocutory orders which 
were outrageous and they could onI,. 
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be corrected by the High Courts. The 
gravity for it would not be to try 
to curb the powers of the High Courts 
under article 226; it should not be 
normally touched unless there is 
overwhelming reason for it. We have 
not ever tried to do it, but to pro-
vide fOr limited appeals in regard to 
linterlocutory matters in the Repre-
sentati'on of the People Act itself, I 
am thinking of it myself; having seen 
some of the interlocutory orders of 
some of the election tribunals, I am 
convinced that the High Courts should 
have the power to interfere with 
some of these 'outrageous orders. 
Otherwise the litigants would have no 
remedy. 

Shri Shree Narayan Das: Then 
make provision for that, 

Shri A. K. Sen: For that, the re-
medy ,lVould be to provide for speci-
fic appeals which were not thought of 
in 1956 when the amendments to the 
Representati'on of the People Act 
were made, and we should now 
think, therefore, of providing reme-
dies for litigants whose election peti-
tions are pending or against whom 
election peUions before the election 
tribunals to challenge the interl'ocu-
tory orders are pending final decision 
by the election tribunals, Therefore, I 
think We are all agreed that the pro-
per remedv should be by way of a 
further amendment to section 116 of 
the ~ o  of the People Act. 
It will be proper to d'o, because, ail it 
is, the High Courts can interfere under 
article 226. Therefore, I can assure 
Shri Shree }larayan Das that we have 
already taken up this matter and 
poss'bly we shall SOon be introduc-
ing an amendment to the Representa-
tion of the People Act, but we have 
not done it only because we are 
thinking of other matters which might 
be taken al'ong with this in order to 
bring about a comprehensive Bill for 
amendment of the Representation of 
thE' People Act. We should not nor-
mally touch article 226 if we can 
svold It and since we can avoid it we 
should not really touch it. As I have 

BiLl 
said, ever since we have provided for 
regular appeal:s againot the final dec:-
sion of election tribunals, there has 
been no interference under article 
226. 

The next point is about the Sup-
reme Court's powers under article 13G. 
It will be disastrous if the High 
Courts remain the ultimate authori-
ties without the Supreme Court having 
any power to decide finally on matters 
'of law or on substantive matters of 
law of public interest. Otherwise, 
we have got the experience of two 
or three High Courts taking different 
points of view over the same ques-
tion, and if we take away the juris-
diction of the Supreme Court, in 
different States we will have diff-
erent laws which will be rather un-
fortunate at least in this country 
where we have a uniform law in re-
gard to everything. Therefore, if 
we give the right of appeal to a liti-
gant, to prefer an appeal to the High 
Courts against the decisions of the 
election tribunal, it is a logical se-
quence that we must provide for 
appeal, and not take away the right ot 
appeal, to the Supreme Court. Here, 
the Supreme Court would grant spe-
cial leave to appeal only after care-
fUl consideration of the matters in-
volved. The Supreme Court, in a 
well-known decis'on on Deena 
Bandhu Sahu vs. Jadhumani ~ g

raj (AIR 1954/Supreme Court 411) 
laid down the criterion as follows, 
~  regard to electi'on tribunals: 

''The Supreme Court doe. not, 
when hearing appeals under arti-
cle 136, sit as a court of further 
appeals on facts and does not in-
terfere with findings given on a 
consideration of evidence, unless 
they are perverse or based on no 
evidence." 

So, it is 'only where the findings on 
facts are absolutely perverse or based 
on no evidence that the Supreme 
Court comes in. They said: 

''This is particularly so when 
the findings under challenge are 
those at election tribunals." 
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It is only on a rna tter of law that 
they entertain an appeal. It would 
be disastrous if different High Courts 
have different decisions on points of 
law and yet, on the same election 
law, We have different election tri-
bunals sitting in different States and 
deciding differently. Therefore, it is 
absolutely logical thal we must pro-
vide an ultimate appeal to the Sup-
reme Court on a point 'of law. 

Here, what we are trying to do is 
not giving the right of apPeal to the 
Supreme Court but trying to take 
away what is already there, and if the 
Supreme Court exercises this juris-
diction, it is very cautiously done, as 
they say, particularly in relation to 
election tribunals. 

This is alJ I have to say. After 
what I have said, namely, that we 
are thinking 'of giving or making a 
provision in the Representation of the 
People Act itself, providing for limi-
ted appeals or revisional jurisdiction 
in reg3rd to interlocutory matters, I 
think Shri Shree Narayan Das would 
not press his motion. 

Shrl Shree Narayan Das: Mr. 
Deputy-Spe3ker, Sir, I am sorry that 
the hon. Minister of Law has not 
mentioned anything with regard to 
article 329. I stated that I am not 
against giving any p-owers either to 
the High Courts or"To the Supreme 
Court if the House thinks proper. My 
only 'point is this. Ordinary courts 
have no powers with regard to elec-
toral matters. The p'owers had been 
debarred. I am not against whatever 
the hon. Minister has stated. You 
may make a provision in the ~
presentation of the People Act giv-
ing powers to the High Court to hear 
any appeals against any interlocutory 
orders. You can as well make a pro-
vision in the Representation of the 
People Act that Supreme Court can 
take cognizance of such things and 
decide points of law. I have no ob-
jection to that. 

My only point is on principle. The 
pr.nciple, as it was understood at 
that time by the Constitution-makers 
and in other C'ountries also, is that 
ordinary courts do not exercise any 
power with regard to electoral 
matters save and except those powers 
which are given by that elected body 
by an Act Or under any law made 
therein. Therefore, he has not given 
any reply to my point. The Parlia-
ment is the supreme authority with 
regard to the C'omposition and hear-
ing -of election tribunals and it was 
with that inten:ion that we made a 
provision in the Representation of the 
People Act constituting tribunals con-
sisting of retired judges or acting 
judges. Therefore, we do not want to 
curtail the power. We want t'o give 
more powers SO that injustice may 
not be done in any case and political 
considerations may not come in. But 
the general powers given in the Con-

~ o  under that article should be 
exercised for ordinarv rights. But the 
right to stand for election is o~ an 
ordinary rjght. It Is a right gIven 
by the Constitution. ~ o , that 
should not be interfered WIth bv the 
courts in the ordinary course. There-
fore although a Constitution amend-
men't requires the support of two-
thirds majority, I would even now 
request the hon. Minister to g ~ to 
the circulation of the BIll. for elicit-
ing public opinion. There IS no harm 
if on this fundamental point, the 
opinions of Bar Associations and of 
Judges themselves are invited. 

Shri A. K. Sen: I said, Government 
does not make an issue of it and 
we will not oppose it. I said, after 
hearing me if the House feels that 
it should ~ sent for circulation for 
eliciting opinion, Government. will 
not make it an issue and WIll not 
opp'ose it. 

Shrl Shree Narayan Das: Therefore, 
under these circumstances, I would 
appeal to hon. Members to o~ thIS 
measure to be circulated for eliciting 
public opinion. When the opini0D.9 
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are received, We will decide whether 
we should proceed with this or drop 
this. So, I supp'ort the mojon moved 
by my han. friend, Shri SamaRta, that 
the Bill be circulated for eliciting 
public opinion thereon. 

Mr. Deputy.Speaker: The question 
js: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 30th June, 1964." 

The motion was adopted. 

15.14 hrs. 

CONSTiTUTION (AMENDMENT) 
BILL 

(Amendment of Article 343) by 
Shri C. K. Bhattacharyya 

Shri C. K. Bhattacharyya (Rai· 
ganj): Mr. Deputy-Speaker, Sir, I beg 
to m'ove: 

"That the Bill further to amend 
the o ~ o  of India be cir-
culated for the purpose of cLcjting 
opinion thereon by the 31st March, 
1964." 

While moving this Bill, 1 feel it is 
perhaps the will of Providence that 
my Bill has come in the very nick of 
time. The incidents that have been 
happening in the House durjng the 
last two days amply dem'onstrate the 
need for making provision for a 
neutral language for the official 
purposes of the Union. This is ex-
actly what my Bill wants to do. Arti-
cle 343 of the Constitution which my 
Bill seeks to amend provides that the 
Official Language of the Uni'on shall 
be Hindi in Devanagari script. My 
Bill seeks to add Sanskrit to Hindi 
in that article. 

The Bill is not new. It was in-
troduced first in February, 1958 and 
has since then been before the Par-
liament. It has come up now for 
discussion. Before I proceed with the 

BilI, I wish to ma·ke some quotations 
from the hon. Prime Minister about 
Sanskrit itself. 

Shri Sonavane (Pandharpur): Let 
him speak in Sanskrit. 

~  ~o ~ o ~~1  : ~ 'IT<i'i 
~. . ~ ~  ~ , ,I  ~  
~ ~  I 

Shrl Sonavane: Continue it; we will 
understand it. 

Shri C. K. Bhattacharyya: This is 
what the han. Prime Minister said: 

"If I was asked what is the 
greatest treasure which India 
possesses and what is her fmest 
heritnge, I would ~  unhesi-
tatingly, it is the Sanskrit lan-
guage and literature and all that 
it contains. This is a magnifi-
cent inheritance and so long as 
this endures and infiuences the 
life of our people, so long the 
basic genius 'of India will con-
tinue." 

He proceeds further and says: 

"Hardly any language in the 
world has probably played that 
vital part in the history of a race 
which Sanskrit has." 

He again says: 

"India built up a magnificent 
language, Sanskrit, and through 
this language and its art and ar-
chitecture, it sent its vibrant 
message to far away countries ... 
I have often wondered that if 
our ra('e forgot the Buddha, the 
Upanishads and the great epics, 
what then will it be like? It 
would be uprooted and would lose 
the basic characteristics which 
haVe clung 1'0 it and given it dis· 
tinction throughout these long 
ages. India would cease to be 
India." 

These are inspiring words and I beg 
to be excused if I have caught the 


